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S  if ?wf^ f <%pta. Resident
SfnSfi Dairy Farm,M&iidls Rodd^ Jfliibdlpttrp

# • • AggUcaat.

V e r s u

1. union of India,
Ministry of Defence,
thrcsttg^ IiSb Secretary,
Raksha Bhawan, Rew Delhi.

Director General of
miltary Paras, nest Block-3,
R.K. Purara, New Delhi.

*  2ffjcer-ln—Charge ,Military Paras Records,
Delhi Cantt - liooio.

4. Offlcer-In-Charge, Military
Para, Mandla Road, Jabalpnr,

• # #

Counsel t

^rl R.K. Gupta for the applicant,

Raspoadeatg

Hon*ble shrl Justice m.m ein^ ^HCbx. Shrl s^. sp.shwf : Ss.??isr:,.

(Passed on tills 5ie of March 2003)
«>ls application has been filed sedclng a

direction for stay of transfer order from Jabalpnr to
Jhansl•

Is Claimed by the sppllo«.t that she had beet
"Pricing as bower Division Clerk In the respondents
organisation. Initially she Joined as Lower nt c .

Division derfc«u,., ^ „

-  , ^ I TPJil vVeVShrl sunll Gupta who was at that tlae warWn
Z  •» AO A&fpm
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eate. SubsequeoUy shrl sunll Oupta,the hasband of the

applicant had Joined Ooverniaent Service of Madhya Pradesh
as a Teacher and has been posted In Jabalpur District.

The elalB of the ̂ pllcant Is that she was transferred to

Mhow as per order dated 11th November 2002 (hnnemre a/*).
Persuant to that order^she applied for/advance and

requested for being relieved. However the respondent No.
4 by letter dated 2nd Decsober 2002 (Annexnre */7) has
asked her to submit her willingness/unwillingness to
Include Mhow as a choice station In addition to Katnl for
posting to AO's branch. The ̂ levance of the applicant Is
that having been transferred to Hhow and also having
received the transfer advance of Rs. 10.000/-,the Impugned
order dated 30th December 2002 (Annexnre a/13) cannot be
held to be Justified. It Is claimed that the husband of
the applicant being a state Oownment^niployee cannot be
transferred to Jhansl idilch ls^other%tate. Aggrieved
by the laqmgned order dated 30th December 2002 (Annexnre
a/13), the applicant has sent a representation dated
03/01/2003 (Annexnre a/18) to respondent No. 2. At the
time of hearing of this application for admission^It was
informed by the learned counsel of the applicant that this
representaUco has since been rejected by order dated
4th March 2003. However c<^y of the same has not been
placed en record so far. It Is further stated by the
learned counsel of the applicant that the minor children
of the applicant cannot live alone If the applicant Is
suddenly transferred. All the three children of the
applicant are studying In swamy Ayyappa school. Jabalpur li
«o and the elder In class-1. The learned counsel stated
that any transfer at this stage will be Inconvenient and
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be stayed till middle of May.

3. After hearing the learned counsel of the

appllcMt and after consldwrlng the material available oo
record and without expressing any <^nlon on the merits of

claim ef the applicant, we are of the view that the

applicant should make a fresh r^resentatlcn to respondent
Ho. 2 under Intimation to respondent Ho. 3 and 4. In such
a representation all the facts should be properly Incorpo

rated. particularly the details of education of the

chlld-ren and the service of the husband. In case^the
^llcant coiH)lles with onr direction as stated herein-
before within 2 weeks from today,the respondent Ho. 2 Is
directed to dispose of the representation filed a-fresh
within a period of 2 months from the date of Its receipt
by a reasoned and speaking order under Intimation to the
applicant. Pending disposal of such a ropresentaUon the
Inpugned order dated 30th December 2002 (Mnexure a/13)
may not be enforced.

4. 'o ">« d^rocUon In the preceding
paragraph this application Is disposed of at the aitalsslon
Stage Itself.
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